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IN THE CENTRAL ADMINMISTRATIQE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

n,£,995/95, C Dt. of Decision : 23=-08-85,
BETJYEEN

Smt. Ch,Swarnalatha : ' .. Applicant.

AND

1. The Senior Superintendent of
Post OFfFPices, Sac'bad Division,
Secunderabad.

2. The Superintendent of Post Offices,

Tenali Division, Tenaki,
Guntur District. «+ Respandents.

Counsel for the Applicant : Mr. Krishna Devan

Counsel for the Respondents : Mr. K.Ramuly, Addl. CGSC.

CORAM:
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADWN.)

. BRDER:
ORDER::

I Ag per Hon'ble Shri A.B. Gorthi, Member (Admn.) 1}

Hgapd learned counsel for both the parties.

. The applicant ya2s pecruited in 1983 as Ressrve
Trained Pool Postal Assistant and undarQant rpraining Pcr;
about 75 days. GShe yegs appeinted gs Short Duty Postal

Assistant on 17-01~1984 and worked cont;nuquslyltill 07-04-89,
On DB8-D4=-1989 the applicant was pepqularly posted as Postai
Assistant. Hsr claim in this 0A is Por a direction to fh@
respondents to pay her Productivity Linked Bonus (PL Bonus)

Por the psriocd that she worked as Short ODuty Postal Assistent
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1. The Senior Superintendent of Post Offices, Sec'bad Division,

gecunderabad.

N
.

Guntu

The S3SU

1 District.

3. One cdpy to sri. Krishna Devan, advocate, CAT, Hyd.

4. One cgpy to Sri. K,Ramuloo, Addl. CGSC..CAT, Hywd.,

5. 0One cC

gpy to Library, CAT, Hyd.

6. One spars CopY.

Rsm/-

perintendent of Post Offices, Tenali Division, Tenali,
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Je | S8imilarly gituated employees approached the
Tribunal and filad severadl 0As which were allowad. It
H;@ thprafora Juat and pgacsonable thaL thms 0A is aslso

alloued at the admission Stage ltuBlF as the applLCant

is similarly situated to those in the 0As which yere

-alreaﬁy décided,

4. Accordingly this 0A is disposed of ulth a

dlrectlmn to tha respondenfs to pay thp appllcent PL Bonus
grmuigsd:e ;\ LT S [ -
(E} The applicant hed put in 24B—deys—of service
as Short Duty ﬁn;talLAssistants Por ﬁinimum 240
days in each year ending 31st March.

(b) The amount of PL Bonus Qould‘be based on

the average monthly emmlumaﬁts of the applicent
determined by diviging the total emoluments for
each accounting year of aligibili?y by 12.

(¢) The payment of PL Bonus will be subject to

the conditions of the scheme governing such payment.

S The respondents should ommply with the ahaove
directions within a period of 3 months from the date of

communication of this order. No costs.

(A.B. Gortik)
Member (Admn, )

Dated : Tha 23rd August 1395,
(Dictated in Open Court)
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TYPED . BY . ="CHRCKZD BY [
COMPARZD BY ARIROVED BY&&;f

TN. THE CEMTRAL ADMINISTRATIVE TRIBUNAL
HYDERARBAD BE'CH AT HYDTRARAD.

HON'ZLE MR. A.B, GORTHI, ADMINISTRA-
~ TIVE MEMBER. '

MEMEPIR,

(—)ORIE/A JUDGEMENT +~—"

DATED: ?ﬁ/g/ 1995,

.A./C.ALNO.
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C.A.NO. qr?j7f g
_T.A. N0~ %W.?Tﬁ@?-~__;“hiu

ADMATTED AND INTERIM DIRECTIONS I=77175T

~ ALLOYED. B
- DISPOSED OF WITH DIRECTIONS.
DISMISSED.

DISXISSED AS WITHDRAWN,

SSED FOR DEFAULT.
ORDERED/REJECTED.

NO ORDER: AS TO COSTS.
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